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Jiave retired after ten or fifteen years of
service ?

SHRI PRANAB MUKHERIJEE: So
far as I know, nobody gets less than Rs.
150. And I mentioned it in the Budget.
Therefore, the question which the hon.
Member mentioned is not relevant.

MR. DEPUTY CHAIRMATrT Next
Question.

4223, [The questioner (Shri Murli
dhar Chandrakant Bhandare) was absent.
or answer vide Col 40 ............ infra.]

*224. [The questioner (Shri F.M.
Khan and Shri B. Ibrahim were absent, for
answer vide Col. 41 and 42.. infra].

4225. [The questioner (Shri K.C.
Sebastian) was absent. For answer vide
Cot. 42 and 43 ........... infra].

MR. DEPUTY CHAIRMAN
Question No. 226

Affairs of the Life Insurance
Corporation

*226. SHRI SURENDRA
MOHAN:

f

Will the Minister of FINANCE be
pleased to state:

(a) What is the transfer policy-
being followed by the life Insurance
Corporation in respect of various
categories of employees;

(b) What is the recruitment policy
at various levels, particularly the per-
centage of cadre strength or vacancies
reserved for promotion with the eli-
gibility criteria for promotion from the
lower to the higher grade; and

(¢) What is the selection procedure
for promotion and the relative
weightage given to seniority, previous

[ RAJYA SABHA ]

SHRI SYED SHAHABUDDIN

+The question was actually asked on
the floor of the House by Shri Syed

Shahabuddin.

to Question 20

performance, written test and inter-
view?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) :

(a) to (c) A statement is laid on the
Table of the House.

Statement

Direct recruitment is made against
sanctioned vacancies at the following
levels for each class of employees:

(i) Class IV— Peons, Liftmen, Watch-
men, Cleaners, Swee-
pers, Drivers and Ha-
mals.

(ii)) Class III—Assistant, Typists,
Stenographers, Tele
phone Operators,
Addressing Machines
and Punch-card
Operaters and Record
Clerks.

(iii) Class II—Developmemt Officers.

(iv) Class [—Assistant Administrative
Officers.

Necessary relaxations for candidates
belonging to the SC/ST, Ex-servicemen
and handicapped employees have
been provided as per Government
directions from time to time.

Promotion within Class 111 and Class 1V
employees and from Class IV to Class
"

According to the promotion rules
applicable to Class III and Class IV
employees of the Corporation, the
eligibility criteria for promotion from
lower to higher cadres are based on
specified length of service, qualifica-
tions and/or departmental tests and
performance.
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Promotion to Class |

Employees of Class II as well as
Class III are eligible for promotion to
the cadre of Class I.

According to the existing rules,
direct recruitment to the cadre of
Assistant administrative Officers can be
up to 40% of the vacancies. The rest are
filled up by promotion from Class III.
Superintendents and Higher Grade
Assistants in Class III are eligible to be
promoted to Class I.

Promotions are also made to the cadre
of Class I from Developn ent Officers in
the cadre of Class II, and, they are
designated as Assistant Bra ich Managers
(Development) on promotion. Class 11
employees are not eligible against the
vacancies of Assistant Branch
Manager (Development).

[19 OCT.

1982 ] to Question 22
Generally, for promotion at all 3 vels,
length  of  service, qualifications,

performance etc. are taken into account
while drawing up panels for selection.
Eligible candidates up to five times the
vacancies notified are interviewed and
selected by a prescribed conunittee
constituted for the purpose. The basis of
weightages given by the Selection
Committees at various levels is given in
the Annuxre.

Promotion within Class |

Within the cadre of Class I to higher
levels, promotions are based on merit,
suitability and seniority. Competent
authorities at various levels are assisted
by committees constituted for the

purpose.
. GENERAL
All employees of the Corporation can be transferred fron one office of
the Corporation to another.
oL : . Antesure .
: Basis of Weightags e s -
1. For promotion from Class I to Clase I o
() Qualification . . . . . %y 10 marks
{ii} Length of service L . . . . . . 18 marks
(iii) Performance . . . . . . . + 55 matks
(V} Interview . . . |.. ‘.I"t i _.‘ M - »t 1 i]‘ - 20 marks
. ! ’ 100 marks

It For Prowmotion from Class HI to Class I and within Clars HE  Class IV from Class IV to Glass  IIF

(i} Length of service . . .

(ii} Qmalification . e .

(iii} Work record : o
(Confidential Report) T

Interview . . . . .

D P

Y
£
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SHRI SYED SHAHABUDDIN : Sir,
I have read the statement that the Hon.
Minister had laid on the Table of the
House. Frankly, I find it rather confusing
in at leasi so far as the par t rela ting to
promotion is concerned, and I shall come
to that later. Sir, my first question is with
regard to the first pari of

. . . . 15 marks
R « . ¢ .+ 15 marks

. . . . 40 marks
. . . . 30 marks

- .7 7 100 marks
my question which is on the transfer
policy followed by the LIC. Now, there
is only a two-line reply : All employees
of the Corpoiation ctn be transferred
from one effice of the Corporation to
another. That is at page 2 of the
statement, at the bottom. This means
that all categories of staff from Class IV
right
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up to Class I—that is to say, peons,
liftraen, watchmen, cleaners, sweepers,
drivers, hamals, then Class III consisting
of telephone operators, clerks, etc., than
the officers all of them are transferable
throughout the country. That, Mr. Deputy
Chairman, simply does not make sense to
me either in the interest of the
Corporation or in the interest of the
country or in the inteiest of the
employees. Why should a sweeper be
transferable throughout the country ?
Why can't categories be made out that
some people are not transferable, some
transferable within a division, some are
transferable within a region, and some
people bolding the Class I posts are
transferable throughout the country ?
That would be a more rational approach
and that would be saving a lot of public
fund which would be otherwise spent on
the wunnecessary and irrational and
sometimes arbitrary and sometimes penal
transfers of one man from one corner of
the country to another corner. So, I would
like to know from the Hon. Minister
whether this policy that h e mentioned in
two lines is the result of a deliberate
considerat'on or is it smply a historic
situation which he has inherited.

SHRI PRANAB MUKHERIEE:

Sir, what I mentioned is the general
policy. But there is a pragmatic aspect of
the implementation. I do appreciate the
views of the Hon. Member and we
cannot just start transferring Class IV
employee from one area to another. This
is not being done. But what is in practice
and what is being done, I am telling you
that in order to avoid the hardship, the
Class IIT and Class IV employees, which
you have in mind, in actual practice are
not transferred from one station to
another station unless the following
reasons are ihere and obviously
thesereasonsareonextremely humani-
tarian consideration'—if somebody wants
to have the family transferred on
exchange or some ladies want on the
marriage grounds. So, by

[ RAJYA SABHA ]

to Question 24

and large, keeping tlie interests of the
employees and if they want it , it is
done. Otherwise , normally we do not
do it.

SHRI SYED SHAHABUDDIN :
Now, Sir, my second question. Well, I
would like the Government to have
some clear-cut guidelines with regard to
the transfer of Class II and Class I also
because India is too big a country and
the Corporation has offices all over.
Now, I come to the other point, the
promotions." Sir, I have read and re-read
this part which is spread over a page and
a half and more. And I cannot find the
possibility of promotion from Cla;>s III
to Class II. I am told that people jump
from Class III to Class 1. In class I, 60
per cent of the posts are reserved for
promotion. As it is said that direct
recruitment can be up to 40 per cent. I
deduce that 60 per cent of rhe posts are
available for promotion. But the
promotions are from Class III and not
from Class II. Why is this distinction
made? This is what I do not understand
Secondly, Sir, in all these categories,
whether it is the promotion from Class
IV to Class III to Class II or Class II to
Class I, no specific information has been
provided by the hon. Minister. And he
has only stated generally that we take
into consideration a specified length of
service, qualification, performance and
departmental test or interview, and the
weightage is given. But it is not said as
to what is the specified length of service
in a specific case of promotion from say
Class III to Class II, or what is the
minimum qualification required, what is
the nature of the departmental test,
whether it is written test or piofes-sional
test or literacy test and for performance
again, in one part here it is said , it will
have 55 marks and woik record and
confidential repoit, will have 40 marks, I
want to know whether there is any
distinction between performance and
wo>k record or is there any other way
that the Corporation has of



25 Oral Answers

gudging the performance of the
employees , other than the confidential
repor ts.

SHRI PRANAB MUKHERJEE : In
reply to the last part, as a seasoned civil
servant I would like to have some
suggestions from h im on whether we can
improve it. [ am actually at a loss to
understand as to what is the golden rule
of service record or what you call  the
C/R or the work re cord, whether it is
subjective or objective. On this, 1
would like to invite some
suggestions, if he can give some, for
improvement on it. When I gave a
detailed and an exhaustive reply, I
thought, hon. Members would be
happy; but now I find that this detailed
statement has provoked him to ask more
searching questions . In . regard to what
he mentioned about the length of service,
the nature of examination, the
weightage given to other types of
records, ihe work record or the C/R,
this depends, on the  vaiious
categories of persons, and just it is not
possible for me to indicate because it is a
very big organisation ord various fieM
officeis and other types of officers are
thereand, therefore, it is n ot applicable
universally.

Secondly, it is known that when we
enter into acme sort ol" arrangements
with the  various employees'
organisations, though we do rot
frame it within the rules, we make
some sort of understanding to cater to
their requirements also. Thei efore, over
the period, it has become a little
complex. That is one of the reasons
why we feel that when we are bringing
this decentralisation process, it will also
give me an opportunity to have a fresh

look into it in order to bring some
rationalisation which I feel is
absolutely necessary.

SHRI SYED SHAHABUDDIN : Is
there any promotion from Cla?s
2 toi ?

SHRI PRANAB MUKHERIJEE : In
certain, cases, yes; but it depends..

SHRI SYED SHAHABUDDIN
The'e isno mention he'e in the statement.

[ 19 OCT. 1982 ]

to Question 26

SHRI R.R. MORARKA : Is it not a
fact that Classs 2 emplo yees, are only
the Development officers and therefore,

promotion is only from Class 3 to Class
17?

SHRI PRANAB MUKHERIJEE :
Again you have seen that Class 2
officers , the Development Officers are
kept within the area of theii operation.

SHRI SYED SHAHABUDDIN :
But that raises the question that you
don't really have a Class 2.

SHRI PILOO MODI : That is a
separate activity of the Corporation.

MR. DEPUTY CHAIRMAN Next
question.

*227- [Tne questioner (Shri Dipen
Ghosh) was absent for answer mde col.
infra.]

Reservations for resettlement of ex-
servicemen

+228. SHRI KALRAJ MISHRA:
SHRIRAM LAKHAN
PRASAD GUPTA :f

Will the Minister of DEFENCE
be pleased to state

(a) what is the percentage of
reservation in Groups C and D posts in
Government Departments and public
'sector undertakings for resettlement of
ex-servicemen in civilian life ;

(b) what is t he percentage oj actual
reservations made vis-a-vis earmarked
reservations in each of tne last three
years in er.ch State an d U nion
Territory ;

(c) whether there is any monitoring
system to see that the reserved
vacancies are actually being
utilised ; and

(d) what are the details of the
instructions sent to States and
Union Territories in this regard ?

+The question was actually asked on
the floor of the House by Shri Ram
Lakhan Prasad Gupta.
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THE DEPUTY MINISTER IN
THE MINISTRY OF DEFENCE
(SHRI K. P. SINGH DEO) :
(a) to (d) Statemeat is laid on the
Table ofthe House.

(a) The percentage of reservation
for ex-servicemen in Groups G and D
posts in Central Government
Departments and Central Public Sector
Undertakings is as follows:—

Group ‘C" Group ‘D’

[ RAJYA SABHA ]

Pasts Posts

Central 10% 20,
Ministries/ ? ’
Departments
Central Public 14 1/29% 24 1/2%
Sector Under- ° Ao °
takings/Banks

(b} State Governments and
Union  Territories Administration

have alse been requested to make

to Question 28
reservations of jobs for ex-servicemen
on the Central pattern as indicated at (a)
above. However, the actual percentage
of vacancies reserved by various State
Governments and Union Territories
Administration is indicated in the
Statement being laid on the Tabla of
the House (See beiow).

(©) Yes, Sir.

(d) An officer in each Ministry/
Department of the Central Government
and each of its subordinate offices has
been nominated for overseeing the
implementation of the reservation
orders. In addition an officer of the
Directorate General Resettlement has
been attached to Director General of
Employment and Training under the
Ministry of Labour to liaise with the
various Ministries/Departments. The
State Governments have also been re-
quested to set up similar monitoring
organisations.

4

Reservation of vacancies for Ex-servicemen by State Governments and Union Territories

Class TIT and Class TV Posts
State/Union Territories Eﬂiﬂfﬁgc gfy tﬂfﬁel - Remarks
: ClassITT  Class IV
t 2 3 - 4
Andhra Pradesh 2% 2%
Andaman & Nicobar 10%, 20%,
Arunachal Pradesh 10%, 20%
Assam 2% 2%
Bihar .
Chandigarh 10% 20%
Dadra, Nagar Haveli 10% 20%,
Delhi 10%, 20%
Goa, Daman & Diu 10% 20%,
Gujarat 10% 20%
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[19 OCT. 1982 ]

to Question 30

i 2 3 4
Harvara R DT B . 17% 19%
Himachal Pradesh - -.L AJ VE e 15% 15%~— only in non.
- technical.
Jammu & Kashmir e 5% 19%
Karnataka . . v .. . 10% t0% I
Kerala - e e \ .
Lakshadweep 10% 20%
Madhya Pradesh 9% 14%
Maharashtra 15% 15%
Manipur e 10% 20%. A TR
Meghalaya ' - . . N )
Mizoram . 10% 20%
Nagaland Cooe e e s . : ‘A_'h’;.;,:l_{'.-;‘..‘. _ ) 3-'- :‘
Orissa — T R I S
Pondicherry . . ’ ':_._ .- . 10% | 20% _. . 1
Punjab ' ‘_:F 15% 5% .
Rajasthan 124% 20%—60% posts in the
Iy el reserve.
Sikkim 10% 10%
Tamil Nadu . 10% Lo e
Tripura - N aUI”? Pl . 2% 2% ,
Uttar Pradesh ...., DY R 3% 3% .. .a - o - . "

West Bengal . NP

8%, 1% - Tro g

Wl TM RAX TR AA : T
qaaft WEEg, TEN ewe Wi
ferr & ik S FF frar §1 A
qest WAl § 5 s gwR R
g W amerG § 5 sER
e FaE & & 9t om «faw
dm, @y F8 fefy & § wE
it 432 ofefrdis @ od ad ®
fal wrgifmas gfey a1 Tifed )
30 I, 1982 ® AT FAREKI
o AT WR O 38 A1 =Wfgd a
ag v IRy 9ar 4Aq 2 fr o waw

gfFd 49, e FF A § S
g3 39 g § foe At & asd
g1 7ifF 97 ax wd F3 ay a5
I AT wrar gt d Wi F
IR F AR A 5T &6 § |
ar fer ggd AT TER qard
g wAar o W dW oqr WAy
deFr & faamr w@, o fag
80 T % wIH I AT 10 TWET
Tgq QET A7 AeRaT A2 AT 10
wiz fewta 3, ¥ @a L@ 0OF
@ £ @ oW AR greamd
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F fa ¥ §@T 4

i a4 g wEE g oag ZEW
g I 3 W W § oA FFw
7 o oo Y £ A1 w0 T TR
firz 21 A & W o @ o
F a1 fee @@ aoET " W1 wEET
o wae § oar gy fEEe o

SHRI K. P. SINGH DEO : Mr.
Deputy Chairman, the supplementary
asked is not related to this question. But
I can take this opportunity to say that
after the last meeting of the Kendriya
Sainik Board in July, the Raksha Mantri
has written to the Chief Ministers
regarding a modified plan of TRYSEM
system for the ex-Servicemen who will
be in the rural areas, and this going to
be put up as a pilot project in some of
the districts of the State.

L G e
feqr F—mrrmr wAW ¥ A1 OwEE
&, OTE WM FT 0TS A1 GEE
T, wEw w1 WY 2 9w g, famre @
at wwn faer & fememn & wf @2

¥ 9T TEAE A4 % A% U
grifaws @t s E & owfadz
gm fy T, WC W wTeEe

[ EATYA SABHA ]

to Question 32

BT, At W ferd frraw g
F aft & #n sfam dmag ?

SHRI K. P. SINGH DEO : Sir, the
answers to parts (c) and (d) are very
clear. There was no satisfactory
monitoring system. It has been set up to
look into the implementation of the
reservations which have been granted
by the various Governments and it is
too early to say anything at the
moment.

- -

q A Fo A\ gurraTafa

g4l MRy @ SAAT AEar
fr fres =t dw aaf & sl
3 w1 4t W R
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T O} WEATT T ATHT AAT
faaray & s 30 F:F AT Ty 7
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SHRI K. P. SINGH DEO:
This is a suggestion, Sir, which
will be looked into.

SHRI KRISHNA CHANDRA
PANT : Sir, there is need to inculcate
discipline and physical fitness amongst
the young people in our schools and
also outside schools and , on the other
hand, we have a large number of ex-
servicemen who have the qualities to
impart  discipline and  physical
education to the young. They them-
selves are retired at an age when 15 to
20 years of active life is left to them.
Can these two needs not be combined
and the ex-servicemen be used for
this purpose ?

SHRI R. VENKATARAMAN . Sir,
we have addressed the State Gov-
ernments to fully utib'se the services of
the ex-servicemen not only as measure
of relief to the ex-servicemen but as a
positive method of improving their own
services. For instance, they can be taken
for same work connected
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with the maintenance of law and
order; they can be taken in the services
in which a certain measure of dis-
cipline is required. 1 have addressed
several letters to the State Governs
menis  asking them to take up the
emaloymaat of theie exservicemen
in thase fislds where they want a
certain  mesure of discipline in
the enforcament of rules, etc,
and w2 ave gatting some response
from tims to time,

SHRI KRISHNA CHANDRA
PANT : Sir, I was raallv suyzssting
merging of these 6wy things in such
a way that in the educational pro-
cess, say, in the Nehva Yuvak
Kaadras, in all activities of the

young we u3e the ex<servicemen....

SHRI PILOD MODY :
Schaals.

SHRE KRISHAN CHANDRA

PANT : ... who retire very voung
in all schols, in  all  eslleges,
perhaos regionnlly  perhans Ineally,
depmding ov the finances
available, hut to makea heginning
in which all these peinle, iastead
of sitting at home, dn useful work,
get their psansion, get some  extra
income and fill 2 need which is
felt on the ground hecause students
don’t get such peaple to give
them training—marching trainine,
discipline, games and sports and
80 On. :

SHRI R. VENKATARAMAN :
Now, if the hon. Member’s sugges-
tion is that we employ these people
as  Physical Tnstructors, Games
Instructors and se on in the
schools. ..

SHRI PILOO MODY : In-
structors, not Imspactors ..to teach

them. T
e ol

SHRI = VENKATARAMAN :
Well, T thought you hear pro-
perlY‘ - = -.'; » o .-_. St

SHRT 1.K. JAIN : He is on
dict. So, "he is hard of hearing.
1443 R5-—2.

[ 19 OCT. 1982 ]

to Question 34

SHRI R. VENKATARAMAN : No,
no. He did not put on the earphone. That
is why he did not hear properly.

It is a suggestion. In fact, we will
take it up in the next meeting and
see what tbe response of the State
Governments is to this
kind of suggestion. But at the same time
we are trying to utilise the services of
the ex-servicemen in fields where a
certain measure of discipline is
required. It has not been monitored, as
my colleague, said, till now. There was
no system of monitoring the
employment of the ex-servicemen. Now
we have set up in each State a cell or a
Directorate to look into the employment
of these ex-Servicemen and see whether
they complied with the wvarious
recommendations made by us. For
instance, we have said that in case of
class IIT and class IV, categories 'C and
'D' employees io per cent and 20 per
cent jobs should be reserved for these
ex-servicemen. There is nobody to
monitor that, and therefore, it has not
been possible to observe that. Now we
are setting up an institution. They will
monitor that and see that it is observed.

g WA AIZ AT ¢ AT HAT
wgwRg 7 Famr f5 & T4 famw #®
ZaT & y 0 +FAT F WA LRI
# = ¥ @y w@ & 34 -
Tl F far #7 w § v 3a%
gam ¥ 3 9 F iezaew A
st g afma 39 wmr Az wEw
A8 Zrr fR oZawr afdw FdHhoe
oT Agl ¥ W WEA Fraq 6
e ¥ owm owed F Iy afdw w4
g WL IFT § WAL AT § | AL
IF AZ WEAW AE ¥ A FAr 7 A
faqe & ot 7 g% f 39 w1 =7
3o fzar war & 34 # AT AT
3L IA IR FH FIA § RART
fra & faa, 37 v o fzar A



